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SECTION | |

BEFORE THE REG STRAR B. SUDHEENDRA KUMAR

Petition(s) for Special Leave to Appeal (Crl) No(s).5338/2006

HARENDRA NATH BORAH

VERSUS

STATE OF ASSAM

(Wth appln(s) for bail)

Petitioner(s)

Respondent ( s)

Date: 13/12/2006 This Petition was called on for hearing today.

For Petitioner(s) Ms. | ndrani, Adv.

M. Abhijit Sengupta, Adv.

For Respondent (s) Ms. M nakshi Sarma, Adv.

M S. Corporate Law G oup, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

Service is compl ete.

Li st bef ore t he Hon’ bl e Court, as
onpl ete

this mat t er falls under



Category’, as per Ofice Order dated 2.8.2006.

(B. Sudheendra Kumar)
Regi strar

rd



